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building. In the alternative, ano-
ther building will (be allotted to the 
School.

Government Employees Participation 
in Educational Functions Abroad

3736. SHRI DAYA RAM SHAKYA:
Wil! tho Minister of EDUCATION 
AND SOCIAL WELFARE be pleased 
to state total number of Government 
employees who were allowed to go 
abroad during the period from January 
to December, 1980 to attend/partici-
pate in educational functions?

TiHE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. 
B. CHAVAN): During the period from 
Jamiary to December, 1980. sixty nine 
officers of the Ministry of Education 
and Culture including its Attached/ 
Suboidinate offices were deputed 
abroad for training and participation 
in meetings/confarenees/seminars in 
Ihe field of education.

Corruption in F. C. I.

3737. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government’s attention
nas been drawn to the malpractices 
and corruption in the Food Corpora-
tion of India, Jabalpur as published in 
the Hitwad dated January 23, 1981
in the Buland Awaj dated January 
iI3, 1981 and also reported to the Mana-
ging Director, Food Corporation of 
India. New Delhi in a memorandum 
dated January 23, 1981 from Food 
Corporation of India Employees 
Federation Jabalpur: and

(b) if so, the malpractices mention-
ed therein and the action taken there-
on?

THE MINISTER OF STATE • IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
A  memorandum dated January 23, 
1981 was received by the Food Cor-
poration of India from the Food Cor-

poration of India’s Employees Fede-
ration Jabalpur alongwith the press 
cuttings of ‘Hitwad’ dated January 23, 
1981 and ‘Buland Awaz’ dated Janu-
ary, 18, 1981.

(b) The allegations brought out 
in the Newspapers and memorandum 
are about corrupt practices in Food 
Corporation of India Food storage 
Depots in Jabalpur District. The 
main allegations of corruption are 
about issue of ‘A ’ category of wheat 
as ‘C’ category to Flour Mills and 
harrassment of Fair Price Shop Dea-
lers on account of short weighment, 
delay and irregularity in the issue of 
foodgrains. The field units of the 
Corporation have been directed to 
investigate the matter.

Joint Ventures with Foreign Countries 
for Deep Sea Fishing

3738. SHRI MANMOHAN TUDU: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether any joint ventures are 
proposed to be started with the col-
laboration of any foreign country for 
the development of deep sea fishing 
and for marketing new products; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(S.HRI R. V. SWAMINATHAN): (a) 
No, Sir.

(b) Does not arise.

Registration of C .W .D . Retired En-
gineers as Approved Valuers

3739. PROF. AJIT KUMAR MEH-
TA; Will the Minister of WORKS 
AND HOUSING be pleased to utate:

(a) whether it is a fact that since 
the creation of valuation cell, Execu-
tive Engineers/Assistant Engineers 
holding diplomas are performing same 
duties as their graduate counter parts 
with equal powers for wealth tax 

-- _ and estate duty assessment purposes;
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Ob) vvhther it is a fact that after 
retirement from C.P.W.D. Executive 
Engineers/Assistant Engineers hold-
ing diplomas are not being registered 
as approved valuer, if not, why; and

(c) whether after retirement con-
sidering the vast experience of such 
diploma holding engineers, Govern-
ment propose to consdier them also 
equally eligibile for registration as ap-
proved valuers for the Wealth tax 
and Estate duty purposes as is being 
done in the case of degree holder en- 
giners, if not, why?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) Yes, Sir.

(b) and (c). Retired Executive En-
gineers/Assistant Engineers holding
diploma qualification are not eligible 
for registration as approved valuers
for the purposes of wealth tax and
estate duty, in terms of rule 8A(2) 
(1) of Wealth Tax Rules and para (1)
(i) of Annexure-I to the estate du-
ties Notice dated 1.8.75, respectively.
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New Sugar Grade for Export Purposes

3741. SHRI JANARDHANA POO- 
JARY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government are con-
sidering any proposal to introduce 
a new sugar grade for export pur-
poses; and

(b) if so, the details thereof?

TjjHE MINISTER OF STATE IN 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R. V. SWAMINATHA): (a) No, Sir.

(b) Does not arise.
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